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3.ORDEk. DATED 28.2.2001. 

inthi origin App'1bcatipZ.the 

applicant has prayed for quashing the order 

ated 13.2.1996 at AflIXU3 requiring him 

to prode the original diploma certificate 

n Me ch a Ic a]. E ng ire ring and the order 

I4ated 9.3.1996 at Annexure5 calling upon 

him once again to submit the Diploma 

certificate in Mechanical Engineering or any 

othC.. equivalent ceztificate.5eCOL1d prayer 

lis for a diLctiofl to the Genea1 Manager, 

rdinaflce Fact ry,23admal to appoint the 

'applicant as Chazemen Gr.flT(Mech.) 

w.0 .f. 13.2.1995 and to pay him salary 

from that date. 

Respondents have filed counter 

opposiflg the prayers of applicant. 

Applicant had made the District 

mploymeflt Exchange officer as Responderrt 

o.3 and counter has also been filed by 

I~e spondent No.3. 

No rejoinder has been filed by the 

pplJ-caflt. 

For the purpose of considering this 

rig in&. App]. ic at ion it is not nece ss cry to 

0 into too many facts of this case.The Case 

f the applicant is that the District 

oyment Exchange Officer in his letter 

d 20.10.1994 directed the applicant to 
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bhis office to get his narie sponsored for 

appointment to the post of Chargemafl Gr.II/T 

(Mech.) in Ordinance Facto L ,)3admal, in the 

District of Bolangir in case he has two years 

expeJence in the relevant fjel. CCOrdiflgly his 

flame was sponsored .The petitioner attended the 

interview on 19.1.1995 and had produced his 

certificates which  Were also verifid.Me came 

out successful in the interview for the post 

and was offered the appointment in letter 

dated 6.2.1995 at Annexure.-2. Later on in the 

impujned order at nte xure-3, and AnnexUre-5 

he was asked to produce the QLiiflal Diploma 

certificate in 	 has 

as 
stated thatLhis certificate has already been 

verified he should not be asked to produce the 

certificate .MoLe0Ver,he has already passed in 

section A of A.M.I.B. course.He has also 

cle are d four pape r 	of sect ion B and appe ared 

at the examinatio.fl in other three papers 

result of which is  to be published shortly and  

this ShOUld be taken as equivalent to Diploma 

in Mech X.ng inee ring Inthe context of the above, 

the applicant has come up with theprayer 

referred to ealr. 

50 	F4e spondents have oir)ted out that 

as per the requisition given to the Employment 

echange,fOr the post of Chargeiflan Gr.II(I 

(Mech.) the mininun essential qualifiCatOfl 

was mentiodas recognid 3 years Diploma 

or equivalent in Mechanical E ngineering with 

two years expernce inrelevant technical field. 
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They have admitted that the applicant wast called 

to appear at the inte rView and written il,  st 

held on 19.1.199§ At the time of scrtxtinising 

the docents of the applicant it was found that 

he has not passed  thzee years Diploma in Mech. 

Enginee ring 'rade and he has passed only Sect ion 

A of 	and four papers in section 4. Petitioner 

was allod to appear at the written test/ 

interview with the understanding that in Case 

he is selected he has to prodte the requisite 

certifica of passing Diploma in Mech.Eflgifleering 

or any other authority showing that his present 

qualification is equivalent to Diploma in 

hech..L ng inee ring. After he was selected at the 

time of his joining he was asked to produce the 

above docunents but he fails to prode the 

same and that is why he was not alod to join. 

Respondent No.2 took up  the matter with the 

District Employment Exchange,r3olangir who encuired 

the matter and informed in letter dated 31.3.95 

hat they have no such authority in which the 
(L) 

ualification 1M2E section A  is equivalent to 

iploma certificate in Mech .Eng ineering.Res .No .2 

so approached the Institution of Engineers 

India) who clarified that their Institution 

not award any Diploma after passing section A 

xaminatiofl.They further intimated that A3ML is an 

grated course comprising Section A and B 

xamination and on sicce ssful complet ion of both 

he Sections the nstitution awards Diploma 

ertificate which is ecuivalent to Degree in 

pppriate field of Engineering.This letter 

f Institution of Engineers is at Annexure-E. 
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Alongwith this letter the Institutionof Engineers 

(India0  enclosed the letter dated 16th AUSt. 

1978 of the Ministry of Education and Social Welfare 

indicing thEt  a pass in sections A and B of the 

AMIZ examination of the Instittltiofl of Engineers 

(India) is recognid by the Goverrment of India 

at par with  a Bachelor' $ Degree in the appropriate 

field of Engineerjrom a recognid Indian University 

on the above groundsthe Respondents have opposed the 

prayer of applicant. 

6. 	Thus,the sole qcstiofl for consideration 

inthis ca1 is whether the applicant had the 

mi-nimun educational qualification for the post 

he had appld for. The fact that he  took  the written 

te st and v ivavoce and came out successfuL is of 

no cnside ration if he does not have the minimun 

educational qualification. Respondents have stated 

that the applicants have mentiord that he had the 

minlnun educational qualification and he was aliod 

to take the written and vivavoce on the understanding 

that if selected he will produce the certificate of 

Diploma in Mech.Engirering.It is the case of the 

applicant that he had passed sec.A and four papers 

in Section B of 	examination and he stated that 

Nn 

this is a higher qualification than the Diploma in 

ech.Engineering,as by completing the Sec.B he will 

get a certificate WhiCh is equivalent to Degree 

in Mech,Eflgifleeriflg. As the Institution of Engineers 

have pointed out that Section A and B examination 

of gvilE is a part of the integrated course and no 

diploma certificate is given after a person passes 

only section A or aloflgwith it a portion ofSection 

B it must be held that passing ofSection A &ld four 

rs  inSect ion B of AMM4  examinat ion,the applicant 
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has not acquired the qua1ifiCat.Ofl of Diplorfl in 

Mech .nginee ring. 
(\ c 

7. 	In this view of the matter we hold that the 

appl Ic ant did not have the minimum e d c at io nal 

qualification for apply irç the post and there, 

the Original Application is held to be without any 

2) 4 	merit and the same is re j e cte d .No Cost;. 

(G .NASINMJM) 
Mh 	R ( UDIC Iz) 	 V 


